In the Central Administrative Tribunal
Calcutta Bench

OA 14 of 1996 | |

Fresent ¢ Hon‘ble'Mr. S,N, Mellick, Vice-Chairman~

I

Hen'ble NMr. B,P. Singh, Administretive Member

iehendra Frassd Sahu «os Applicent

- VS - |

1) Unien ef India threugh the Gener:zl :
Manager, Chittaranjen Locemotive
Works, Chittaranjan - 731 331.

2) Chief Fersonnel Officer, Chittaranjan
Lecomotive Works, Chittaranjan.
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vaL, o 3) Sri RN, Singh, Asstt.lecturer, C/o

Frincipal Technicsl Training Centre, ‘
Chitteranien leocomotive Works. |

4) $hri K.SQ.A. Krf‘:Shnan, Supdt., EoLoDooo
Chittaranjen lecometive Works., !

.++ Respondents
[
! :

For the Applicant : Mr. ReK.C. Thakur, Ceunsel

For the Respondints: Nr. P.K. Arera, Counsel

P

Heard on ¢ 7<9-9C _ Date of Judgement E T=9=0G

S HALLIGE, VC |
| |
When this O.A. is taken up feor hea:ing it is éubmitted by
Mr. Chakrabérti Thekur that private respondent Ne.3 R.N. &ingh is
dead. So, there is no guestien o?isue\fm;%ag?“§GPV1 ing;legal'repren
sentative of late R.N. Singh. Hence, name of the privae}reSpcndent
No.3 Be deletecd, 1In this C,A. the petitioner ﬁas prayed for the

following reliefs 3 ;

1) The records of selection of the aprlicant and two
privete respondents, written test, vive voece and
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record ef service may be celled foer te find out if principle
of natuwral justice was fully chserved and as censequence;

ii) FPremotien tc the post of A.E.E, (Asstt.Engigeer(Electrical)
may be stayed until dispessl of the applicationg

i31) 1In cese of any mistake in computing the marks "f;aprlicent
and two privete respondents or in case of any fallure of
natural justice, the applicant's neme may be put above that
of R.N. Singh in the final Select List™,

2. Mr. Arera, Ld. Ceunsel appears fer the efficial réSpandents
on whese behalf reply has been filed, Mr. Arora's main caﬁtentien

is that the applicant has not reveeled any cause of actian3te appreach
this Tribunel. 1In this O.A. the petitioner has challenged;the selec~
tien of Mr., R.N.&ingh in the final Select List for the Assistant Engi=-
neer(Electrical) as per Annexure A-6 deted 26.12.95. His case is that
his neme sheuld have appeafed ébove the aferesaid R.V.ISingh in the
said final Select Llst. Mr.: Arera alse has drawn eur attentlan te the
averment made in subupard f:g h of pcracrprh 4 of the O, A where

it hes been stated in sub-para 'g' of paragriph 4 that Mr. ?.N. Singh
was not called for viva vece test, But the petitiener's @wﬁ decument
as annexed te the O.A. as per Annexure A~4 shows that the séid RN,
Singh ‘obteined qualifying merks fer premetion to the pest of Assistant

i

Engineer(Elect.) on the hasis of written examinatien. ‘

3. Mr. Chakrabarti Thakur's grievance is thet as per &ﬁnexure

A-5 detec 13,11,95 the name ef Mr. R.N. Singh did not sprear|and as
such there was ne reasen fer qualifying him te aprear in the%viVa vace
test. But it appears frem the ssid annexure deted 13.11.95 ﬁhat a coepy
@f‘the said letter was alse sent te Nr. R.N. Singh fer appea%ing in the

’ I,
viveé vece test, !

4, Be that as it may the facts stend that after vive voce test
the petitiener was net found te be qualified for being given prem@tian
te the pest of Assistent Engineer(Elect,). The recruitment rules fer
such pest are annexed as per Anmnexure A-l and paragraph 5,2 of the
annexure prevides fer the qualifying marks to be ebt:zined by fhe
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cancidate concerned in vive vece test and alse on the kgsis of the
record of service. Maximum marks allettec fer viva vaceiand recerd j
of service are 25 each out ef which the. qual1fy1ng marks. is 3C in- ;
cluding at least 15 merks in record of service, It is un categ*rwcal
| case of the reSpandents that the said petiticner did net qualnfy
and ultimately en the basis of the viva vece test his name was net j
included in the panel fer premction te the pest of Assistant'Ehgineeﬁ
(Electrical) and the number of sﬁch pest being three we direct Mr,
Aroera te preduce the departmental recerds 1ncluding the select3nn ;
precedure fer the sa1c past These cenfléentlal papers hav: been i
preéucd befere us in a sealed cover which has peen opened and placed%
befere us and frem the said decument it dppears that the | petltiener E
qualified in the written examinatlan etc., but did net ebtain qual:u-i
fying marks in vivs vece test, S@,\ﬁe de not find any breach of rules
in the matter ef selection te the aferesaid pest by way of prﬂm@t:@n
in respect of the petitiener, Accercingly, we do net find any merxt!
in the applicatien, Appliéatian stands dispesed éf. Ne eorder passeé ,

as te cests. Departmental recerd is returned te Mr. Arera.

( B.F. §in h ) L ( S.N. Mallick )
Member(A - - Vice=Chairman
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